
\/ C e n t r a J d n i!; i s t r a t i y e i r i b n n a j ^
Principal] Bejich; Pew Dellii

OA Mo.1909/37

New Dellii , tiiis the 15th day of December, 1997

Hcn'bJe Dr. Jose F. I'erghe.se, Vice-rthairni.sn (J)
Hon'ble Shri .S.P. Biswas, Member (A)

1. Gopal Sharma s/o Shri Klieni Lai Sharma,
r/o Sector 12, Kanak Durga Colony,
Delhi,

2. Gajinder Sing'li s/o Sh. Govind Singh,
Sector 7, Jbuggi No. 79,
R. K , Pii ra ni

New DrGhi . , , . .Applicants

{By Advocate: Shrj IJ. Sri'.'f-iqtav'a)

Versus

]. Govt. of a.C.T. Delhi through
Secretary,
5. Sham Nath Marg.
Delhi.

2, Director General Home Guard

a,nd Civil Defence Delhi,
Ni.s]:a.m Sewa Rlnawan,

iRaja G.arden, New Delhi.

S. Commandant DeJhi Home Guard,,
CTI Complex, Raja Garde.n,
New Dellii .

.. .. Respondents

(By Advocate: Shri Jog Singh through Sh. Ajesh Lutiira)

ORDER (ORAh)

Dr. Jose P. Verghese, Vice-Chairraan (J) -

Til is OA has been filed on behaJ f of tlie

per it loners working in Home Guards whose services have been

threatened to -be terminated by an order dated 11.7.1397

stating' that the jpetitioners are .given notice for

rermin.ation for 'the purpiose of preserving' t.he ■ volunta.i'v

Ciiaracter of organisation. Ttie operation of the said order

r'a,s stayed Py the interim order fViy this court'-jn view o*''

tiie fact that the judgement in ^ similar matters were

reserved for pronouncement. In all iihe connected matters

-V



J '-1'. y! i m f-i n t has al r e a d y b

1753/97 e',c.

.5 Ors.

^en given on 12.12.7997 vjde OA Xor

in the matter of J.S. Toinar & Ors, vs. I'm

-In view of the final disposal of the said cast

c 1.-0. i f j that tile reliefs given "-no ■
uiio pe I-iLioner?

tjiGj-ej a shall also be applicable to n--i ■1. 1-i.vauic CO L,;e p&tiLioners in this

case as well wherever it is applicable.

notice respondents have filed their
nep.iv and conv thereof ho- o 1 . i

already been served

per I iniouPr. Since thjq metier is cuverer
on the

a, CP do not Incend

io detain the same furclier on PcrC o-p
->11 i-'Ut.tl u. cliiCi LIlS^'^ popie of t is,]-n

app--ing ratio and directions in the above said case to the
present casf a s !■" e ! i

h-ith this, this OA is dispose of with no
order

as to costs.

C n r-.•  t i 'ThTTv^S^
Meniiie- (A)

na

t

(Dr. Jose P. Verghess]
Vice-chairman (J)


